GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELH
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELH| SECRETARIAT, NEW DELHI

No. F.14(45)/LA-2018/cons2law/ H ?_.. 123 Dated the 31th December, 2018
To .

The Special Secretary {GAD),
General Administration Department,
Government of NCT of Delhi

2™ Level, A-Wing,

Delhi Secretariat,

Mew Delhi.

Sub:Gazette Notification of the Contingency Fund of the MNational Capital Territory of Delhi Act, 1954
(Delhi Act 08 of 2018)

Sir,

Please find enclosed herewith two copies of the subject cited notification (English and Hindi
versions) for publishing in the Delhi Gazette (Part-IV)-Extra-Ordinary today itself. It is requested
that at least 10 Gazette copies of the same may be sent to this Department as soon as received from

the press,

Yours faithfully,

Encl: As above _._,,,_,-..ﬂ’:____,,ﬂ

{Anoop Kumar Mendiratta)
Pr. Secretary {Law, Justice & L.A.)

No. F.14(45)/LA-2018/ cons2law//f§_s23 Dated the 31th December,2018

Copy, together with the copy of enclosures, forwarded for information and necessary action to:-

1 The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001 {with 5 copies).
2 The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law & Justice, Legislative
Department (Correction Cell), Shastri Bhawan, New Delhi-110001 (with 2 copies).
3 The Pr. Secretary to Lieutenant Governar, Delhi, Raj Niwas, Delhi-110054.
4 The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
5 The Secretary to the Law Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002
. The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
7 The 05D to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
\/8/ The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-110054,
g Guard file

M’b‘_____..-""
(Anoop Kumar Mendiratta)
Pr. Secretary (Law, Justice & L.A.)




(TO BE PUBLISHED IN PART —IV OF THE DELHI GAZETTE EATRAORDINARY)

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(45 )/LA-2018/ cons2law/ ) k- [L 3 Dated 31" December, 2018
NOTIFICATION

HIVEPE -
NO. F.14{45)/LA-2018/ cons2law f}f{,-,u,% -, The following Act of the Legislative Assembly
of the National Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the
28" December, 2018 and is hereby published for general information:-

“The Contingency Fund of the National Capital Territory of Delhi
(Amendment) Act, 2018"

(DELHI ACT 08 OF 2018)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 21
December, 2018)

[28", December , 2018]

An Act to amend the Contingency Fund of the National Capital Territory of Delhi Act, 1994.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the sixty-
ninth Year of the Republic of India as follows:-

1. Short title and commencement. — (1} This Act may be called the Contingency Fund of the
National Capital Territory of Delhi (Amendment) Act, 2018.

(2) It shall come into force at once.

2. Amendment of Section 2. — In the Contingency Fund of the National Capital Territory of
Delhi Act, 1994, (Delhi Act No. 13 of 1994), in section 2, for the words “a sum of rupees ten
crores”, the words “a sum of rupees one hundred crore” shall be substituted.

M—-*"‘]"j',f/
(Anoop Kumar Mendiratta)
Principal Secretary {Law, Justice & L.A.)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI-110002

No. F.14(45 WLA-2018/cons2law/ ;'f;__ / /) _}’ Dated: 31* December,2018

CERTIFICATE

It 1s hereby certified that the contents of the soft copy as well as the hard copy as given in
notification No. F.14(45)/LA-2018/ consZlaw/ /M )23 dated 3 j IFA / /2018 are the same and also

approved by the competent authority. ,ﬂ)w:r ;aé é, iy
(Sharda Jain)
Consultant
31/12 /2018



